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INTRODUCTION 

1. the Chairman, of the Commuttee on Public Undertakings, having 

been authorised by the Committec 11 this behalf present this SECOND 

REPORT m respect of the general working of Haryana Financial 

Corporation. 

2. A brief record of the proceedings of each meeting has been 

kept separately in the Vidhan Sabha Secretariat. 

3. The Commuttee place on record their appreciation for the 

valuable and unstinted assistance given to them by the Secretary, 

Haryana Vidhan Sabha and his staff, and are thankful to the repre- 

sentatives of the Government Department concerned and of Gorporation 

who appeared before the Committee. 

Chandigarh—160001, है Sumer Chand Bhatt 

the March 27, 1980. Jr 
Chairman 



के 

GENERAL 

Publ;ic Undertakmgs was elected on'21.3 79, for the second time, vide 
Notification No. CPU-1/79/24, dated the 14ih May, 1979, (० €xamine 
the genersa] working of Twenty Pubjic, Un‘dertak:mgs, Specified इंच 

Scheduled attached to the motion, and the following nijne membersg 
were elected to serve on the Comm1ttee — 

CHAIRMAN . रे 1. Shri Sumer.Cha’nd' Bhatt 

MEMBERS 
Lala Balwant Rai Taya] 

2 

3. Dr. Brijj Mohan Gupta 

4. Shri Devender Sharma 

5. Ch.Har Swarup Bura 

6. Master Jogi Ram 

7. Shri Mange Ram Gupta 

8. Kr.Ram Pgj Singh 

9 Smt. Sushma Swaraj 

resultant vacancies three members were elected on26.9.79 ang the 

present Commuttee consists of the following :_.. 

CHAIRJIJAN 1. Shri Sumer Chand Bhatt 
. 

MEMBERS 
2. Dr. Brij Mohan Gupta 
3. Ch.Har Swarup Bura 
4. Master Jogi Ram 

5. Shri Lehy Singh Mehra 



( viii) 

MEMBERS 

.- 6. Shri Mange Ram Gupta 
7. Shri Mool Chand Mangla 

‘8. Smt. S'ushma Swaraj 

¢ under- ‘ 
The recommen- h were orally exammed | ing pages. 
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REPORT 

HARYANA FINANCIAL CORPORATION 

Brief History  ~ 

Haryana Financial Corporation, establishfled under section 3 of the 

State Financial Corporation Act, 1951, came 100 existence on the 1st 

April, 1967, following the reorganisation of erstwhile Punjab Financial 

Corporation. The Corporation’s main business is to provide financial 

agsistance to the medium and small scale industries in the State. 

The authomised  Capital of the Corporation is 'Rs. 

5.00 crores. Subscribed and paid up Capual of the Corporation 

at the end of March, 1978, amounted to Rs. 3.30 crores, divided 

into 3,30,000 shares of Rs. 100 cach. Break up of the paid up Capital is 

as given below i— 

करे 5. 

1. Haryana Government 
1,56,32,500 

2. LD.B.L 
1,37,91,500 

3. Scheduled Banks 
25,10,500 

4. Co-op. Banks 
1,51,500 

5. Other Finacial Institutions 
7,63,500 

(Ins. Coys.) 

1,50,500 
6. Private Share-holders 

‘ ' Total  3,30,00,000 

The Corporation is managed bya Board of Directors consti- 

tuted 10 the manner laid down in section 10 of the State Finan'mal 

Corporations Act, 1951. At present the Board of Directors, according 

to the information farnished by the Corporation, consists of :— 

1. Shri V.K. Sibal, LA.S,, 1 Nominated 

(Chairman) | 0४ the 

2. ShriB.S.Ojha, I.A.S. Haryana 

3. Shri K.R. Punia, L. A.S,, ' Government 

4. Shri B. Kejriwal | ' 

5, ShriS. V. Bhave . . Nominated by Reserve 

Bank of India



Shri S.P.S. Deol 7 Nomynated by Industrial Shri C.D. Reddy | evelopment Bank of India Shri D.C. Gupta o . 4 ¢ Elected to represent Sche- 
~J duled Banks. 

०9
५२
 2१ 

9. Shri Man Singh Elected to represent Co- 
Operative Banks 

10. ShriR.C. Chadha Elected to represent Insu- 

] 
थी 

|] rance Companies, Invesi- 
[ ment Trustsand Other 
*  Fmancial Institution (ex-~ 

| cluding Schedulea Banks 
J and Coperative Banks) 

11. Shr1 Vineet Virmani 1 Elected by parties referred 
[ to in clause(d) of sub- 

[ section (3) of section 4) 
¢ of the ‘State Fmancial 

J Corporation Act, 1951. 
12. Shri T.X. Banerji, I.A.S. Managing Director. 

एंड 
Year Meetings required to Meetings actually held be held 

1975-76 _ 4 9 
1976-77 4 

10 
1977-78 4 : 5 

GUIDELINES FOR APPLICANTS 
Haryana Financial Corporation has published a booklet “Guidelines for Applicants” which gives some details regarding the nature of assistance which can 96 rendered, the limits to which these can be rendered,” the types of security against which it ‘can be provided etc. etc. AT 

L2 g



P 3 

,While the Commuitee appreciate {he basic 1008 of publishing the 

booklet they feel that 1t contamns nstructions, which appear quite 

‘stringent to attract smiple minded persons On the एटा hand clever 

persons manage loans even by getting certain conditions relaxed. 

Haryana Fmancial Coiporation 15 expected to serve the State 

as a Development Bank पा the true sense. It should, therefore, (8६6 

conciete steps to fall m 16 with the fresh economic and political 

thinking regarding the advancement of weaker Seciions of the society. 

The national consensus, at the present point of histroy, has sharpened 

the focus on the twin need of removal of unemployment and bringing 

aboui a more socially desirable redistribution of wealth. The Corporation 

should, therefore, swilably — revise the booklet «Guidelines for 

Applicants” and also have its Hind1 version publlshed so 85 to attract 

simple people belonging to weaker sections of society. 

Sanctions and Disbursements 

The Corporation’s main business 18 to provide financial assistance 

to the medmm and small scale mdustries पा the State. Only suc 

units are eligible for financial accommodation from the Corporation 

85 are engaged or arc to be engaged पा. any on¢ Of more of the 

following activities —- 

(a) Manufacturing of goods ; 

(b) Preservation of goods ; 

(c) Processing of goods , 

(@ Mg ; 

(¢) Generauon and distribution of elsctricity or anJs oher form 

of power ; 

(f) The maintenance, repaire, testing or servicing of machinery 

of any description 01 veurcles or vessels or motor boats ; 
1y 

tratlors or tractors ; 

(8) Assembling, repatring or packing any article with the aid of 

machmery of power ; 

(h) Fishing or providing share facilities for fishing or maintenance 

thereof'; 

(1) Providing special or technical knowledge or other services 

of promotion of industrial growth ; and 

Development of any contiguous area of land 85 an industrial 

estate. 

11th Annual Report of the Gorporation, shows that cumulative 

sanctions of loan amounted to Rs. 48,86,01,466 whereas the total 

disbursement amounted to Rs. 30,30, 64, 240. In reply to a question 

of the Commuitee 1t was stated that in order to compare thelag between



amount to Rs. 4,586.77 lakhs against which disbursements amounted to Rs. 3,563.77 

As for lag between sanctions and disbursements, 1t was stated that such a lag was mevitable considering the nature of Corporations activities and the procedural requirments that it had to follow. 
During oral evidence it wasalso stated, in defence, that fixed assests of the Clients had to be vertfied on each stage and all legal requirements, including clearance of title, had to be scrupulously followed. 

year. There i, however, a differeence of about Rs. 18.55 crores spread 

to his need and a proper check should algo be keept for 118 proper utilization and the committee may be informed accordingly. 
Decline inthe Inflow of Applications 

Scrutiny of the material supplied by the Corporation reveals that there was a sharp decline in the inflow of applications as ndicated below : 

Year Total No. of Applications received, 

1974-75 
585 

1975-76 
227 

1976-77 
148 

1977-78 
187 

As is evident the decline is somewhat arrested during the year 1977-78 but the inflow, as compared to the figure of 1974-75, is still very meagre. In reply to a question of the Committee it was stated that 

; * 
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the reduction in the inflow of applications was entirely on account 

of an unfavourable industrial climate and general recessionary conditions 

prevailing. Apart, from the recessionary trend, it was further stated 

that it was also possible that the emergency acted as a deterent to 

fresh investment. 

The committee are not satisfied with the explanation offered and 

recommend that the real cause of steep declne m the number of 

applications may be investigated It may be ensured that the fall 

11 the inflow of applications is not due to inefficiency or inadequacy 

of staff. Concerted steps may 9150 be taken to encourage applications 

for the grant of industrial loans by streamlining the working of the 

Corporation. Steps so taken by the Corporation, may be brought to 

the notice of the Committee as well. 

Defaults in Repayment 

According to the material supplied to the Committee the amount 

due by way of principal and interest and the outstanding defaults on 

loans, 85 on 31st March, 1977 and 31st March 1978, were as u'nder — 

Date No of Principal Interest 

Units (Rs. in lacs) (Rs. in lacs) 

31.3.77 407 227.85 143.51 

31.3.78 447 324.74 213.45 

In reply to the question of the Committee the representative of the 

Corporation conceded that the defaults were a major problem It was, 

however, added that a comparsion of the 15 State Financial Corpora- 

tions, concerning whom upto date data was stated to be available with 

the Corporation, showed that some other State Financial Corporations 

were 1n an even worse position and on the other hand, 1t was added 

further, the admunistrative and other expenses had been lowest in ratio 

to the portfolto 1 Haryana as amongst all the State Fiancial 

Corporations and that a co-relation appeared to 9८ visible between the 

admimstrative expenses and फिट quality of the portfolio: It was also 

stated that handicaps had also been experienced for want of suitable 

personnels to handle legal matters and possibly 8150 the fact that the 

Managimg Director himself had been burndened with dual responsibilities 

by the State Government. 

During evidence, in reply 108 question as (0 what steps had been 

taken to strengthen the legal machimery, 1t was stated that during the 

year 1975-76, when the activittes of the Coiporation had reached a 

peak and 1t had sanctioned Rs 10 crores and disbursed about 6% 

crores, the functionary next to the Managing Director m the Corporation 

was the Secretary and that the efforts of the General Manager to 

have additional staff did not bear any fruit 

The Committee are, however, not satisfied with the _cxp.lanat.ion'~ 

furnished. A cursory study of the working of the Corporation, during
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the last 10 years, amply bears out- that there 1s something inherently wrong in its approach or assessment regarding the viability of the projects it 188 undertaken. It 15 perhaps due to this reason that the 

technical niceties, the basic soundness of criteria, for determining viability of the project. or the genuinness of the party undertaking that project, is lacking. Till certain redical steps are taken in this behalf the default will continue to remain a problem. 

The Committee observe that the working of the Corporation should not be allowed to be aclipsed merely due to the inadequacy of the staff 85 this reflects lack of fore sight and efficiency on the part 

situation that hag already developed. As at present, the defaults exceed Rs. 5 crores. No. financial institution like Haryana Fancial] Corpora- tion, can normally afford to take such a situation lightly, Th Committee are convinced that given a certain will at the top level, this 

effect the recovery under the land Revenue Recovery Act, ttee may be informmed accordingly. 

Facllities to Loanees 

.. From the material submitted by the Haryana Financal Corporation it has been observed by the Commuttee that various facil 

are offered by the Corporatlo_n do not 

During oral examination the representatives of the Corporation conceded that there wasa need for adequate publicity but they pleaded their helplessness in this behalf stating that the publicity by the Public Sector Undertakings stood banned by the Government since 1976. । 
The Committee observe that the Industrial development Bank of India which holds 41.80 % of the share capital of the Corporation, fargoes the entire dividend ggregating to Rs. 5,04,585)- payable to them. The State Government which has share holding of 47.37% also fargoes dividend equivalent in amount payable. to Industrial Development
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Bank of India from out of Rs. 5,83,115 payable to them. "The f.or 

gone dividend remains the retained profit of the Corporation and is 

ploughed back into the funds of the Corporation.  ' r 

help the loanees in preparing their projects and affording tbem the 

facilities which the banking mstitution offer to.their clients. The Com- 

mittee are disappointed to find that despite the working for the 1851. 

over 10 years the Corporation has failed to provide such facilities in 

adequate mzasures. The Committee, therefore, recommend that the 

Gavernmznt/Corporation may examine this matter in details and: take 

suitable steps to provide more facilities to the clients on the same 

pattern, such facilities are provided Dy banking: institutions. The 

‘Comnijttee 8150 recommend that in order/to locate inspire familarise and 

help the small enterpreneurs about the requirements and policies of 

the Corporation publicity media 06 geared up for contacting and 

encouraging the deserving parties. Steps taken by the Corporation in 

this behalf may be informed to the Committee. ' 
C 

Utilisation of Loans 
v 

The Corporation was set up mainly with a view to provide financial 

assistance to the Industrial Units in the State on such terms and 

conditions as may be agreed upon. The gystem/procedure -which is 

adopted in processing the loan applications 1s thatafter an application 

is recewved by the Corporation, it is first scrutinised by the receiving 

section to ensure that it conforms broadly to the statute and policies 

of the Corporation viz. whether the Corporation entertains applications 

for the product proposed to be manufactured, whether the paid up 

capital and reserves of the promoting company is within the statutory 

limits, whether the amount of loan applied for 1sRs. 15.00 lakhs or 

below in cases of sole proprietory and partnership concerns and Rs. 

30.00 lakhs and below in cases of other types of concerns.’ ‘If so, it 

is then allotted to an official of the Corporation for examining its 

techno-economic viability including inspection of the site and interview 

with the enterpreneurs etc. After the inspection is done'the case is 

referred to the sanctioning authority. After the sanction of loan a letter 

jsissued to the entrepreneurs indicating the decision of the sanctioning 

authority including the terms and conditions on which sanction is 

proposed. 

The Committee, however, observe that the Corporation beyond 

disbursing the loans has never bothered itself to know whether the fund 

sanctioned and disbursed have be actually utilized for the purpose 

for which those were sanctioned. e1]1)1'sburs<3ment of the loans was not 

the main object but just a meansto certain end. Itis said commentary 

on the working of the Corporation that it has un-fortunatly taken 

disbursement of loan as theend in itself and it does not know whether 

the projects it had financed had ever seen the light of the day and at what 

stage of production ifany, they were. 

_ The Committee, therefore recommend that Corportion should take 

suitable steps to keep a watch over the cases where loans are sanctioned 

and ensure that loans have been properly utilized for the purpose for 

-\ 
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which they were sanétioned. The Commiittee feel that till certain radical Steps are tak i 

. The State Financial Corporation Aet, 1951, requires lending onlyagain- 
St tangible assests. As a consequence, the fixed assets are required to be 
verified at each stage of disbursement and those responsible for doing 
such verification are expected to adopt a true course consistent with the 
postulates prescribed under the law. However, पा the Case .of M/s 

cial Corporation, jt transpired that thoge responsible for generating 
industrjal investment in the State had acted in most dubious manner 
and sanctioned a- .substantial’ loan without ' any proper and 
objective, verification of the assests  According to the information 
of the Committee उठ pucca building had been constructed 

facts of the 0856, The note 50 submitted by the r—ep.resentatives of the 
Corporation, contajns the following narrative :— 

As per-the normal practice ‘of the Co'rporation, the loan case was 
allotted ~ for. appraisal and the apprasal was conducted on 11th & 120 

b ; . 

The Executive Comnmittee considered the loan proposal on the 3rd 
May, 1976 and agreed that the land taken m the scheme was excessive. for; a tubewel]] which has not be made in the prposal before hand. The 
C 

loan proposal was accordingly deferred. The maiter was re-submitted 
to the Executive Committee on. the 215 May, 1976 for, sanction of a 
loan of 1२४. 8.38 lakhs inclusive of central subsidy of Rs. .47 lakhs.. 
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The Executive Committee'”'approved' 
the 'revised proposal and ' reco- 

mmended it to the Board. for sanction. 
' : 

The Board considered the proposal and approved it in its meeting 

of the 19th July, 1976 and a loan of an amount of Rs. 8.38 lakhs 

(including Central Subsidy of Rs. 1.47 lakhs) was s’anctlon,ed to thé 

concern. 
. 

S Ce 

Subsequent to the sanction, the normal procedura’l' requirements 

of the Corporation were followed and after the completion of such. 

requirements as Necessary, the verification of the assets Wwas conducted 

by Shri H.L. Kapoor on the 29th October, 1976 -who reported assets 

in the nature of buildings of the order of Rs. 74,000/- as on that date. 

Although on the basis of the assessment, an amount of Rs. 79,000/~ was 

admussible by way of loan, 1t was not released 85 somie other conditions 

were required to be complied with: " K ' s 

. 1 र,। 1T . H3 P B4 v ही « 1 "८ 

Another verification was conducted by Shri v.K. Bhandari on_the 

290) November, 1976, according (0 which the assets had been added 

to by another Rs. 1.10-lakhs on the building account.  On the basis of 

these verifications,’ an afmount- of RS. 1:57 lakhs became due and was 

released as the first instalmient'"after the execution 'of the Mortgage 

Deed on the 14th _Dec,e.m’ber(, x1976. o, 

[N P I 14 1 । 1 दि + पल i 
१ ७ + . 
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The rext verification’ ‘Was' conducted by Shri Manchanda® on 006 

31st January, 1977 and atfiother addition of Rs. 2,27,701.29, "wds 16007 

mmended by thé said! officer in the buildihg ‘account. . As a result of 

this verification, another amount of Rs. 1.82 ' lakhs Became admissible 

and was released on the 3rd February, 1977. A "हि! '. 

.. On the-requestof. thecliention the 2nd 'May,: 1977; the case ' was 

moved ‘again for. theiallotment of further verification of assets created: 

and the Inspection- wasalloted .to Shr1 C.L. Sharma. :On the receipt 

of 'the'latter’s report-on the. 24th May, 1977, an'amount of Rs. 1.86 

lakhs was found due and released on.the 26th May, 1977: 1+ 

' In ‘the,meanwhilé, .a ‘report had been received in the Corporation 

on the'2nd May, 1977 and reéached the concerned branch on 4th May, 

1977 from the Branch Officer of the Corporation at Bhiwani. The 

Branch Officer has stated therein that Shri Aggarwal Industrial Pro- 

with Shri Kapoor as the unit had been financed by the Corporation, -.in 

orlde'rl‘t}ol,‘.'s,ee‘ Whether the. funds had been “properly utihized. The, 

concern was visited on the 24th February, 1977.  The factory, had been 

5८०7 and enquiries made from the, labour working m the  factory. ,The 

sole’proprietor, was away: . It Was gathered that the complamt had been, 

1 

made by a disgrintled “worker who had been turned out.and jt was.the 

feleases Were ७485 on the account books as well as the physical verifica- 

tion of the assets. He was further informed that the detailed 



10 
scrutiny- of utilisations would be . possible on.. the .scrutiny of 00ks and the assessent of the assets by qualified engineers. , The 
serutiny  of  the 9००८5 could not be undertaken - 1n the 
absence of the sole-proprietor and Shrj Aggarwal stated thathe would 
call'the soIe-proprletor. and check the books himself. With his report,, 
hri Kapoor 8150 enclosed the report made by the Industrial 

It may be worth- 
d been received 

1 

while mentioning that upto this stage, no complaint ha in the Corporation, 

It was decided on the 5th August, 1977, to entrust a detailed ips- 
Dection-cum-assessment [0 the Technical Officer (Text.), who ,was directed to look into al| aspects of the matter, 

Wwas received from the State Government for comments. On the 18th/ 19th August, 1977 i addition to Shrj Chhuggani, _Techm_cal Officer 
unit, Shri T.N. Trehan, Assessor was entrusted the t of the civil construction 8150. - - 

he was verbally and 
t and to - superficially determune " that the पाएं was  being  set up. The =~ detajled investigation and assessment had already b engineers, one being a textile Engineersand the other a Civil En The reports of the two Engineers were receiy, 

and, therefore, the question of hig arise. In his un-dated reply to the Co having made any such complaint and Premises of Guruji Production of Indja , The books of accounts of the concern were also got checked up by ShriK.K. Sharma atthe Head Office of the Corporation who found the account books by and large 
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Shri Trehan who was deputed for assessment of buildings, assessed 

the same at Rs. 5,25,998/- agamst the book value of Rs. 7,45,531.78. 

Shr1 Chhuggani assessed the value of machinery at Rs. 1.30 lakhs. as 

against the book value of Rs 1,78,081.05. As per the practice of the 

Corporation, the lower of the two values is accepted for determining 

the margin on security and deciding the amount which can be disbursed 

to the concern. In view of no material substance having been established 

from out of the enquiries made on the complaint on the capital and 

security permitting the release, the concern was estimated to be eligible 

for a further release of Rs. 9,000/- only 

In order to confirm the position of accounts, the Corporation issued 

a telegram to the concern asking it to produce 1its account books 

agam. In response 10 the said telegram, the sole-proprietor Shri Shyam 

Bihari alleged unnecessary harassment on the part of the Corporation 

and also mentioned in his concluding paragraph that <“we want to avoid 

litigation”, indirectly threatenung litigation A copy of this letter was 

also endorsed to the Minster of industries, Haryana. The concern, 

however, produced 1ts books of accounts which were re-checked in the 

office of the Corporation and the sole-proprietor held discussions with 

the Managing Director on 22nd and 23rd December, 1977. 

The Government on receipt of the copy of Shri Shyam Bihari’s 

letter dated 26th November, 1977 also started making informal enquiries 

for the disbursement of loan. The Corporation finally decided to 

disburse the amount of Rs 9,000/- which the concern was eligible as 

per the practice and norms of the Corporation on 28th December, 1977. 

It was 8150 placed on record that the case should be closely examned 

at each stage (at the time of future disbursements). The Department 

of Industries vide therr letter of 2nd January, 1978 forwarded a copy 

of the letter of Shri Shyam Bihari to the Corporation for disposal which 

was subsequently followed by another letter No. LNS/Misc/Guruji/78 

1120-A dated 10th January, 1978 from the Director of Industries where- 

in the Director of Industries had mentioned tkat घाट concern had already 

invested Rs. 10.40 lakhs 85 agamnst the cost of project of Rs. 15.47 

lakes and that the project was labour oriented and would provided emp- 

Joyment to about 1,000 workers The Director of Industries had categori- 

cally mentioned that the balance amount of loan of Rs. 3 13 lakhs may 

please be released to the partyto enable them to go ahead with the 

project. 

1t will be seen that the project Was seento be पा. physical existence 

by the following gentlemen . — 

1) Shri H. L. Kapoor. 

ii) Shri V. K. Bhandari 

i) Shri R. Manchanda. 

ivy) Shri C. L. Sharma. 

and substantial investments had been made for creation of fixed assets. 

The value of assets besides being seen from time to time at each 

vérification was also got assessed through Shri T. N. Trehan, qualified 

Civil Engineer on the panel of ‘the Corporation and Shri S.D. 
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Chhuggani, Technical Officer (Text). of the Corporation., Besides, the Industrial Promotion Officer an Officer in the office’ of the Rural Industrial Project Officer, Hissar had 2150 visited the site and saw the factory building etc. in existence. The General Manager of the Cor- poration also saw the physical existence of the structures and the - books of the concern were checked not only at each stage of inspection, but also twice at the Head Office of the Corporation in Chandigarh itself. As such, there does not appear any doubt about the existence of the factory. It may be pertinent to add that the project was being set up by a new entrepreneur in a backward district 1dentified by the Central Government and was designed for creating employment in a rural area and particulary for backward classes. With a view to keep the cost of project low, the Corporation had accepted rate of construction of building for estimation of cost of projectat Rs  12/- per sq. ft for workshop shed consciously accepting thereby that the construction would be secona class. . 

The Corporation received a telegram from. the concern on 12th June, 1978 indicating that its premises had been ruined because of high velocity wind and earthquake. The Corporationimmediately directed its Hissar office where Shri K. K. Sharma was posted at that time to carry out an wspection of the unit and report the situation. Shri Sharma reported that there was a hurricane at about 6-30 P.M. on 10th June, 1978 in which the premises of the concern were damaged along with some damage to another concern M/s. Kilburn Ceramics, which 1s situated nearby and some electrical installations of railways. He also get the photographs made of the site indicating the damage done to the structures. The Corporation considered Shri Sharma’s report and decided that the retrieveable assets from the debris may be retrieved and stored separately in a 5812 place provided the concern is also agreeable to this Fromaperusal of Shri Sharma’s report dated’ Ist July, 1978, it was gathered that the attitude of the sole-proprietor was indifferent and non-co-operative. ' ' : 

The Corporation also called the party telegraphically in response to which Shri Shyam Bihari called on ' the General Manager and Managing Director of the Corporation when the Corporation expressed' it dissatisfaction over the indifferent attitude of the sole-proprietor and' asked him 85110 how ' 116 proposed to restructuring of the unit. Shri Shyam Bihari did not have apy concrete proposal for revival of ‘tha- unit, but he said that he would submit a proposal for a reduced size of unit, which can be-constructed with the material retrievable from the debris. He also mentioned that he would approach the Government fora sympathetic consideration in view of the natural calamity for revival of his unit . ’ PR / r 11 

1 

To verify फिट nature of the reported thefts of property the copy of the 'F.I.R. stated to have been lodged with'the Police' was also obtained. Besides, the Deputy Commissioner, Hissar was addressed to confirm the fact of the burricane and its severity. Despite reminder, the report has not been received, . D ५ 0 1 2, ०). 
' s 3 [ .. . The loan 85 been rec”alllel"dd In preparation for, furtlher’leg"al‘ a,,c‘tioln' 10, realise our dies from the (c]on’cern and its guarantors. L { ' A ¢ ) o - N ' \ 
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The ०एएपटिठ, however;” did not feel satisfied'in the matter and 

therefore, decided to conduct an on the spot-study. The .onthe spot 

study revealed that there were 6—7 rooms and a few 51608 on a total 

area of about four acres. The material used was worthless. It was due 

1o this reason that when the storm hit thisarea the roofs of घाट Sheds 

below away. Enquiries made by the Committee in the surrounding areas 

there, revealed that there was no damage of any significance to any 

other building in the area. This amply proved that the funds utilized 

by M/s. Guruji Production of 1adia for ‘the creation of a fixed assets 

had been musutilized. 

The Committee painfully observed that when 2 complaint was recei- 

ved and the General Manager was deputed to pay a visit to thé unit he 

falled to submit any report.” The Committee fails to undérstand as to 

what stood in the way of the General Manager in submitting a report 

based on his own assessment. This eithér reflects a deriliction of duty 

or d4n act of collusion on his part. 

- The Committee observe that it is most imperative that person verify- 

ing the viability of a project at different administrative and technical 

levels must be held squarely responsible and accountable for the decision 

taken or recommendations made by them until and unless this most 

elementary check is applied it would be well high impossible to improve 

the working of the Corporation. As at present, in view of the fact 

that since none isto be held responsible for his doings, however, wrong 

or defective, factually or otherwise, every onecan escape responsibility . 

The committee, therefore recommend that appropriate steps be 

taken to have an enquiry conducted and a .responsibility for the remiss- 

ness fixed. The Committee also recommend that suitable steps be taken 

to ensure that the machinery concerned with condacting verification and 

f' persons who are imaginative, 
making recommendations consists O 

dedicated and knowledgeable so ' that irecurrence of cases like the one 

aforesaid, which has been admitted by the representative of the Govern- 
¢ 

ment to be undoubtedly a very bad 0856; is eliminated. . 

e L + . ANNEXURE ' 

- MOTION REGARDING CONSTITUTION: OF'A' COMMITTEE 

e ON PUBLIC UNDERTAKINGS. 

«]. (a) Thata Committee of the Haryana. Vidhan Sabha to be 

called the <Committee on Public Undertakings” for the 

examination of the working of public undertakings be constitu- 

ted consisting of nire “mémbers  Who'shall be elected by the 

House every year from amongst पड members according to the 

principle of proportional "representation by means of single 
- 

transferable vote. ., - , .3 
vk AT \,t,ln.-.'..-'i N - e - 

) That a Minister shall not be eligible for electior 85 8 member 

. " of the Committee and that ifa Member, after, his election to 

¢e - the Committee, i “appointed 45 Minister, he shall cedse to 06 

member thereof from the date of such appdintment. ’
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2. That the fuctions of the Committee shall be :_.. 

bl 

(b) to examine the reports, if any, of the Comptroller and Auditor- 
General on the public undertakings; 

(c) to examine पा context of the autonomy and efficiency of the 

(व) (० exercise such other functions vested गए the Committee on 
Public Accounts and the Committee on Estimates in relation to 
the Public Undertakings mentioned above 85 are not covered 
by clauses (8): (b) and (0) above and as may be allotted to the 
Committee by the Speaker from time to time. 

Provided that the Commuttee shall not €Xamine and Investigate any 
of the following, namely ; — , . 

. 
(1) matters. of major Government" policy as distinct from USIess  or commercial functions of public under- 

(i) matters of day-to-day administration ; 
(ifi) matters for the Consideration: of whych machinery is estape 

lished by any . special statute under which a particular 
public undertaking 15 established. : . ' 1 (3)  that the term of the office of the नि of the Committee 

shall not exceed one year. 

- List of Public undertakings” " 
1. Haryana Finangja] Corporation, Chandjgarh: - . 2. Harhyana State Industria] Developmerit 'C'o’lr”p"o;ra‘ti'o?n, Chandi- 
.grh, ,. N 

- . . -,H ' ‘) ," ¢ /v’ A“ न o .a "TE'A" :, - | . " 3. "Hary ana  State “Sm"all -Industries; & Export, Corploratlon, 
दी (वात, R L ‘ - N जन नम 

e - R . { N '1[’, - . -~y 
it s Ao Y SOV s 0 R 

! 4 - o दे .y it . ' ¢ 
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Haryana State Handloom & Handicrafts Corporazion 

Chandigarh. 

Haryana Agro Industries Corporation, Chandigarh. 

Haryana Warehousing Corporation, Chandigarh. 

Haryana Land Reclamation & Development Corporation, 

Chandigarh 

Haryana Seed Development Corporation, Chandigarh. 

Haryana Dairy Development Corporation, Chandigarh. 

Haryana Minor Irrigation (Tubewells) Corporation, Chandigarh. 

Haryana Tourism Corporation, Chandigarh. 

Haryana Harijan Kalyan, Nigam. 

Haryana Tanneries Ltd., Jind. 

Haryana Breweries Ltd., Murthal. 

Haryana Matches Ltd., Yamunanagar. 

Haryana Minerals Ltd., Narnaul. 

Haryana State Electricity Board, Chandigarh. 

Haryana Agricultural Marketing Board, Chandigark. 

Haryana Housing Board, Chandigarh. 

Kurukshetra Development Board. 

9490—H.V.S.—H.G.P., (06.


